IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

!

AT HYDERABAD

O.A.No..7IZ7/92; Date of Order:15,2 ,94
. BETWEEN 1
K.Atchi Babu - ' .. Applicant,

AND

1, The Union of India rep, by
its Secretary, Ministry of
Defence, I\Zew Delhi,

2. The Director, Naval Science
and Téchnological lab,, (R&D)
Organisation, Ministry of
Defence, Vigyan Nagar,

Visakhapatnam, . .. Respondents,
Counsel for the Applicant .+ Mr.G,Parameswara Rao
Counsel for the Respondents «s Mr.N,.R.,Devraj
CORAM:

HON 'BLE "SHRI JUSTICE V.NEELADRI RAO : VICE-CHAIRMAN |

HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN,)

'-H’
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To

l. The Secretary, Ministry ©of Defence, Union of India, New Delhj,
(R Lo SEXRUAXBIEUKEDSX 1

2, The Director, Naval Science andg ‘I'ei:hnblogical-Lab.,
AR&D) Organisation, Ministry of Defence,
vigyan Nagar, visakhapatnam,

3. One copy to Mr.G.Parateswar Rao, Advocate, CAT,Hyd.

.~ 4. Oné copy to Mr.N,R.Ie raj, Sr.cuSC.CAT.Hyd,
5. Cne copy to Library, GAT.Hyd.

6. One spare COPY.
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0.A,N0.727/92. pate: \&- 2 QFh .

JUDGMENT .
Y as per Hon' ble Sri R. Rangara;an, Member(Adminlstrative) X

-

c . -
O IR b . *

+  Applicant hereih jbined aé'a'casualfiblper (Cook)

4 &

in the Statutory Canteen. of, Naval Science and Technological
-under R=2
Laboratory (N.6.T.L.), Visakapatnan-A P.Jﬂnth effect from

+

2.4.1990 on a d%ily.wage of Rs.20-50 pS. His services
were terminated orally from 23.2;199?. He‘has alsoc filed
earlier an application bearing 0.2.N0.877/91 in this Tri-
bunal to avoid his termination. This 0.A. is filed for
praying for the same relief as was prayed for by the

applicant in 0.A.No.652/92,

2. The contention of the applicant herein and the
relief asked for are the same as that of the applicant
in 0.A.N0.652/92, The reply to this 0O.A. submitted by
the respondents is on similar lines as in 0.A.No0.652/92.
Hence, we see no reason to differ from the orders given
in O.A. No.652/92., Hence, the following direction is
giveni=
'R=2 should place requisition on the concerned
Employment Exchange for supply of candidates for
f11ling up existing vacancies if any and vacancies
that will arise in future in Group 'D' in accordance
with rules and regulations and if the name of the
applicant is sponsored by the Employment Exchange
in pursuance of his reguisition placed on the
Employment Exchange the case of the applicant
should also be considered in his turn in accordance
with law., Howevar, the above direction will not
stand in the way of the respondents in filling up

of vadancies through compassionate ground appoint-
ments and ex-Servicemen gquota appointments;L)

3. The 0O,A. is ordered accordingly. No costs.

S WA

{R.Rangarajan) ( V.Neeladri Rao)
Member (Admn. ) ' Vice-Chairman §
G i

pated [% Feb., 1994. i
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) CHECKLD zY APPROVED BY

THE EQN'ILE MR.IJSTICE V.KEELADRI RAO
VICE«CHATRMAN

b | AWT

THL HOW'Z2LE [ K.4.}.GORTHI :MEMBER(A)

THEE

—

PN'BLE MR,T}CHANDKASEEEAR REDDY

ﬁf:EELJUDL)

-  THE HCl'BLE MR.R.RA¥.ARAGAH s MEMBER
‘- ‘ _ - (ADMN)

Dated:! 13'12/-1994.
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I M.,A./RiA/C.A. No.

in
{
C.A.NoJ #77;7 )Cl-l,/”
T.zx..No1 (Vi.P. .No. )
i
’ 'l' l' . ./
ed and Interim Direcdtions

Adm_t
issue

F .
Disposeld of with d¢irections.,

- . e ———— e
Dismi Qea. .
4

|[ : Ld smi. s?d as withdrawn.

Dismidsed for refault,

i ‘ Reiect d/irdered.

; : : N\ '
. . : No orcer as to costs. ' A(,/”/;//)
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